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Uttar Pradesh have been taken up for 
implementation. Of these 2 major and 23 
medium schemes in Bihar and 2 major and 
58 medium schemes in Uttar Pradesh have 
been completed. The total cost of these 
schemes is about Rs. 1853 crores and 
would on full development provide an 
annual irrigation of 7.83 million hectares. 
An area of about 7.5 lakh ha. is being 
irrigated under minor irrigation works 
utilising surface waters in Uttar Pradesh 
which is entirely in Ganga Basin Area 
irrigated under minor works in Bihar 
utilising surface water is about 9.3 lakh ha. 
but basin-wise break up of this is not 
available." 

'Then  it  says: 

"Delhi draws its water supply at present 
from Yamuna, supplemented by waters 
from Bhakra reservoir during non-
monsoon months." 

Then he says: The supply of drinking water to 
Delhi from the Upper Ganga Canal as 
envisaged under the Ramganga Project is 
being completed. So, Sir, the question was 
asked whether the Government would really 
call the representatives and the Chief Min-
isters of both the States to sit together, to put 
their heads together and try to find out a 
solution to save this gigantic port which is 
being attacked from all sides. Probably, an 
Agreement is there and the Agreement, 
everybody knows, is a document about which 
one does not like to talk much. What are you 
going to do as a Minister of Shipping and 
Transport? You have been developing 
hundreds of little ports between Goa, and 
Bombay. What about the biggest port which is 
declining, which is in your hands, which you 
can save? What about the recruitment of 
seamen? What about the stevedores policy 
which leads to the exploitation of workers? 
OH the one hand there is a crude contract 
system and on the other the strikes are there. 
All these complexities are there. Therefore,  
these   sort  of Bills  create 

anguish in our mind. It confirms our belief 
that the Government is incapable of thinking 
in a big way. It is just like a tottering little 
boat, drifting from one port to the other. They 
are afraid of touching the big port. The policy 
of the Government looks like that. In all these 
8 months what are the Bills you have 
discussed? They should have the guts, the 
courage to present a comprehensive Bill 
about all these problems which we have 
mentioned from both these sides. 

Lastly, before I finish, I will agree with Mr. 
Trivedi that when the port is taken away, a 
part of the harbour is taken away from the 
control of the State Government, definitely, 
the State Government should be consulted 
and its concurrence is absolutely necessary. A 
lot of things are taking place today without 
consulting the State Governments. You have 
seen about the abolition of food zones. The 
Chief Minister of West Bengal said that he 
did not know about it; the information was 
passed on to him. The same thing happened in 
the case of Farakka question. The Calcutta 
Port Trust officials were very scrupulously 
excluded from any discussion lest the whole 
thing should come out before the people in 
these matters. And today when the whole 
question of Centre-State relations has come 
out in the open—a subject which is full of 
controversy, a subject which should be gone 
into—the suggestions that have come from 
the newly-converted Janata MP should be 
given serious consideration. With these 
words. Sir, I conclude. 

DISCUSSION    UNDER RULE 176 

Problems faced by sugar, sur and 
Kkandsari industries and cane-growers 

MR. DEPUTY CHAIRMAN: Now we 
come to the discussion under Rule 176. 

Shri  Indradeep Sinha. 
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SHRI INDRADEEP SINHA (Bihar): Sir, I 
rise to raise a discussion on the problems 
laced by the sugar, gur and khandsari 
industries and the sugarcane-growers. 

Sir, I need not emphasise the importance of 
the sugar industry, the gur and the khandsari 
industry to the crores of sugarcane-growers 
who depend on this important crop. What I 
wish to bring to the notice of this House as 
well as the hon. Minister is the partiality that 
has consistently been shown towards the sugar 
mill-owners and the prejudices that have al-
ways been operating against the sugarcane-
growers, the gur manufacturers and the 
khandsari manufacturers. I need not go into the 
past. A Commission was appointed;—the 
Bhargava Commission. It held an enquiry and 
made a report. The Tariff Commission also 
looked into the problems of the sugar industry. 
Unfortunately, the Bhargava Commission was 
divided but half of its members made a cate-
gorical recommendation that the sugar industry 
should be nationalised in the national interest. 
That is the aspect of the problem which I shall 
just mention. The industry is getting more and 
more sick. The mill-owners are concerned only 
with extracting profits. They are not caring for 
the industry. They are not caring for the 
development of sugarcane. They are not caring 
for the welfare of the workers. They are not 
caring for the development of the sugarcane 
areas and they are making the industry more 
and more sick day by day. So from the 
national point of view, it is in the fitness of 
things that the sugar industry should be 
nationalised. But apart from nationalisation, 
there are certain other problems. For example, 
this year, the sugar mill-owners have raised a 
hue and cry that there is going to be a surplus 
of sugar production in the country. The sugar 
production in the country is expected to be 48 
lakh tonnes and, they say, the export quota has 
been cut down; 'Government is not promoting 
exports; 

the international prices of sugar have come 
down; there will not be very much of exports 
and therefore the industry will be burdened 
with a carryover stock of more than 15 lakh 
tonnes. 

So what is the remedy of the mill-owners? 
Reduction in the excise duty on levy sugar as 
well as free sale sugar to which the 
Government has agreed. From newspaper 
reports it has been said that this will mean a 
subsidy of Rs. 51 crores per year to the sugar 
mill owners. But so far as the cane growers are 
concerned, the Government has refused to 
give a remunerative price for sugar cane. All 
the organisations of sugar-cane growers be-
longing to the various political parties or no 
political party are unanimous that the 
minimum price of Rs. 15 per quintal should be 
paid to the sugar cane growers. But the 
Government has fixed an uneconomic price of 
Rs. 8.50 per quintal and is trying to persuade 
that mill-owners to pay a little more. The 
result is that in some States the cane growers 
get Rs. 12-13 per quintal while in the Southern 
States they are not able to get even Rs. 10 per 
quintal. There is no uniform price of sugar 
cane in the country as a whole. Prices vary 
from State to State, even from region in the 
same State sometimes from factory to factory 
in the same State. 

Moreover, sugar mill-owners have 
developed a peculiar habit or taking a forced 
loan from the sugar-cane growers. Now, the 
majority of the sugar cane growers are poor 
people. They do not have adequate financial 
resources even to finance their own agri-
cultural operations. According to newspaper 
reports even this year Rs. 23 crores are lying 
as arrears of sugar cane prices. Sometime 
back, probably year before last the 
Government decided that if arrears are due 
then the sugar mill owners will be required to 
pay their dues with penal rates of interest. So 
far these penal rates of interest have not been 
realised from the sugar mill owners.   Even 
the ar- 
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rears are not being realised as arrears of land 
revenue as was demanded by the 
organisations of cane growers, the All India 
Kisan Sabha, and other organisations to 
which the Government's reply last year, I 
remember, was that there is no such provision 
in the Central Sugar Cane (Control) Act, and, 
therefore, the Government was unable to 
make a provision for realisation of arrears of 
sugar cane prices as arrears of land revenue. 

Now with the installation of the Janata 
Government a shift has been shown to have 
taken place in the economic policy of the 
Government. The Janata Government for 
example, has pompousely declared that 
preference will be given to a small industry as 
compared to a big industry. Now, Sir, gur-
making and khandsari-making are cottage and 
small industry respectively compared to the 
sugar mill which, is a big industry. It was 
expected that the Government will translate 
this policy into practice. But what is the 
practice? In order to crush the khandsari 
industry a levy of heavy excise duty has been 
imposed with the result that the small 
khandsari industry is not able to compete with 
the big vacuum pan manufacturers of sugar. 

Secondly, when the gur season comes the 
Railways collude with the sugar mill-owners 
and impose restrictions on the movement of 
gur so that gur prices fall. This happens every 
year and this has happened this year. I would 
like to ask, Sir. whether they are prepared to 
translate their own economic policy into 
practice on the question of gur and khandsari. 

Are they prepared to afford the necessary 
protection to the khandsari industry and the 
gur industry? This is in the interest of the 
cane grower himself because the cane grower 
himself is the gur maker. So flar as khandsari 
factories are concerned, if the khandsari units 
are working, then the cane grower can take 
advantage of the competition    batween the    
khandsari 

manufacturer and the mill owner and secure a 
better price for his product. But when 
khandsari is killed or shut down because of 
the policies of the Government, then not only 
are the khandsari manufacturers killed, not 
only are the khandsari workers rendered 
unemployed but the cane growers also are 
killed. So I would like to know from the 
Government whether they have applied their 
economic policy to the sphere of gur and 
khandsari and whether they are prepared to 
afford the necessary protection to both the gur 
and khandsari industries. 

Thirdly, Sir, sugar mill workers are one of 
the     most    exploited     in the country.   
Their wages are determined from time    to 
time.    The majority of sugar      mill  workers  
are      seasonal workers but even the wages 
determined from time to time are not paid by 
the sugar mill owners.   Many of the workers 
are discharged and many of them do not get 
bonus. In      several cases even the wages of 
workers are not paid I know the case of a sugar 
mill which is in my home area, the    Pachrukhi 
Sugar Mill.   The  owners  of the factory have 
not only    kept as arrears lakhs of rupees 
which were due to the cane growers as price of 
cane but also lakhs or rupees which were due 
to the sugar mill    workers as their    wages. 
They have eaten up the provident fund, they 
have eaten up gratuity and other contributions 
of the    workers.    They have not    made    
contribution to the sugarcane  area  
development fund  to which they were 
supposed to  contribute.   And having    eaten 
up all the money and defrauded the 
Government also of much of their dues, now 
they have closed down the factory, and the 
Government is sitting tight.   The factory is 
closed for the last    two years. Tens of lakhs of 
rupees belonging to the workers and the cane 
growers are due and     the Government is   
sitting tight.   I   wrote    to    the   Agriculture 
Ministry  when  the   previous   Government 
was in     power.   I     raised the question 
again, but nothing has been done.    So,     
during this     discussion I want to      draw the    
attention of the 
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Government to the various problems that are 
now being faced by the sugar industry. 

Now, Sir, the international price of sugar is 
near about Rs. 2,000 per tonne. I do not know 
if there has been a change recently—it goes 
on changing from time to time—but this is the 
latest report that I could get from the press. 
Now for export purposes the State Trading 
Corporation purchases sugar from the mill 
owners at a rate of more than Rs. 3,000 per 
tonne and this means a subsidy which ran into 
Rs. 60 crores last year. So, the Government is 
paying a subsidy of Rs. 60 crores to mill 
owners. On the export of sugar, it has given 
an excise rebate of Rs. 51 crores to the mill 
owners by lowering the excise duty on levy 
sugar and free sale sugar, but the consumer 
has not gained even a pie. 

The levy price, of course, remains the same. 
Even the free market prices have shown no 
decline after the Excise relief was granted to 
the rugar mill-owners in the hope that the 
open market prices will fall and the internal 
consumption of sugar will go up. Why has this 
not happened? Is it that a majority of our 
people have thei? demands for sugar satisfied? 
No. It is because the prices are so high that an 
overwhelming majority of the common people 
cannot afford to luy it. So, what is the 
solution? We have been demanding that this 
dual pricing system should be abolished, 100 
per cent of the production of sugar by the 
sugar mills should be taken over by the 
Government and sold as 'levy sugar' at fixed, 
reasonable prices. But the Government allows 
legally the sugar mill-owners to profiteer. 
Previously, the levy percentage was 70 per 
cent of the total output of the sugar mills. A 
few years back, it was brought down, to 65 
per cent. This year, there was a talk that it will 
be further reduced to 60 per cent. Fortunately, 
the     Government      has not done  it. 

But I would like to ask the Government what 
difficulty is there in restoring the original 
percentage, going back to 70 per cent. Instead 
of paying subsidy to the sugar mill-owners for 
export of sugar, why does the Government 
not procure enough sugar at levy price to 
satisfy the demand of the card-holders as well 
as the demand of the export market? The 
subsidy can be avoided. But the Government 
seems to be pursuing a policy of taxing the 
people, gathering money and paying it to the 
mill-owners, and, at the same time, talking of 
helping the poor and decentralising the 
economy and helping the small industry. 
They are killing the small industry. So there is 
a crying contradiction in the professions and 
practices of the Government. 

So, Sir, I would just enumerate the 
demands that I would like to make. No. 1 is 
that the sugar industry should be nationalised. 
Now there is no justification for allowing this 
industry to be run by the private people. 

The sugar industry in the co-operative 
sector need not be nationalised, but its 
management should be democratised. 
Secondly, the dual pricing system should be 
abolished, the entire production should be 
taken over by the Government and sold as 
levy sugar. Thirdly, a minimum price of Rs. 
15 per quintal should be guaranteed to the 
sugar-cane growers throughout the country, in 
the North as well as in the South. 

SHRI N. G. RANGA (Andhra Pradesh): In 
the South, they are paying them very much 
less than what they are paying them in. the 
North. 

SHRI INDRADEEP SINHA: That is what 
I pointed out- 

SHRI N. G. RANGA: There is no question 
of a minimum price. A remunerative price 
must be paid. 
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SHRI INDRADEEP SINHA: Then, popular 
representative committees should be set up in 
every mill a real and at every weighing station 
where sugar-cane is purchased so that they 
can keep a check on the malpractices resorted 
to by the mill-owners, like under-weighment, 
non-payment, etc. And, then, Sir, a proper 
arrangement for the shelter of the bullocks and 
the cart-men at the weighing station and at the 
mill-gate should be made by the sugar factory 
owners at their own cost. And, lastly, Sir, a 
guaranteed minimum wage and bonus should 
be paid to the sugar-cane workers, and the 
factories which default in the payment of 
wages or bonus or provident fund or gratuity 
to the workers should be prosecuted for 
defalcation and cheating, apart from the sums 
being realised as arrears  of land revenue. 

SHRI N. G. RANGA: The same thing 
applies to the cane-growers also. 

SHRI INDRADEEP SINHA: I demand 
that the arrears of sugar-cane price should be 
realised as arrears of land revenue with penal 
rate of interest. And, for this, necessary 
amendment in the law should be made. 

SHRI N. G. RANGA: Canteens for 
workers and peasants should be provided. 
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SHRI SUJAN SINGH (Haryana): Sir, this 

debate on farmers versus sugar mills initiated 
today by Mr. Sinha and supported by his 
friends, is really a much-needed debate. At this 
time the farmers are busy in supplying cane to 
the mill-owners and the mill-owners are busy 
in getting the cane. Therefore, it is really nice 
of him that this opportunity has been provided 
so that we are in a position to tell the 
Government and the Members as to what is 
happening. 

Sir, the present position of farmers in 
general, the grain farmers, the vegetable 
farmers or the sugar-cane farmers is really 
deplorable. No man on this earth can be more 
miserable than the farmer. The farmer who 
works 24 hours under the sweltering heat of 
the sun under the risk of snake bite at night is 
the most ignored person. The problem of the 
farmer that we are discussing about today is 
not the result of the maladministration 

by the Janata Party. It is the result of the 
previous Government which ruled this country 
for thirty years and which ignored the farmer 
altogether. Now the problems are before the 
present' Janata Government. But )we realise 
that this government has come only 7 to 8 
months ago. They have inherited all the 
problems of the farmers. And I know my 
hon'ble friend, the Minister of Agriculture, is 
more worried about the farmer than we are. He 
himself is a farmer. Choudhury Charan Singh, 
the most respected leader of the kisans, is in 
the Ministry under which the Government is 
running. We expect and hope much from them 
and we are confident that they will deliver the 
goods definitely and the interests of "kisans 
are safe in  their hands. 

Now I shall proceed to the problems of the 
farmers at present. Some problems are such 
that they do not cost the Government 
anything; simply their attention is sufficient 
and the farmers can  be   benefited   without  
doubt. 

First of all, with regard to price, as my  other 
esteemed friends have said, there should be a 
uniform price. Most of   my   colleagues  have   
raised     this point.    We are all unanimous on 
this point.    Therefore, I can conclude that it is a 
genuine problem of the farmers. This is a point 
being repeated by most of  us.    I  realise  that  
ours is a vast country,   and  in  such  a vast 
country uniformity of price may not be possible   
though   it   is   not   impossible.     If it is not 
possible, it is because      the cost of production,  
the vield  of cane and   other  conditions   vary  
from  area to area.    But if it is possible for the 
Government to divide the country into four 
zones and fix the price for each zone, allowing 
the States to cover the little variation that may be 
there, this can be  tried.    Regarding fixation    of 
price, I know personally the conditions when the 
State Government go to fix the   price.      In  the 
fixation  of   price of sugarane there is a lot of 
politics, a lot of corruption and a lot of money-
making in which the previous Govern- 
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ment was indulging in and I hope our present 
Government will not fall prey to it. While 
fixing the price of molasses—which is a by-
product and which is thought to be a very 
ordinary thing—politics come in and it is 
known as "politics of molasses" because of 
politics of the State are run with the fixation 
of the price of molasses. If the price of 
molasses is fixed a few annas this way or that, 
it makes some lakhs of rupees for the factory 
owner and he makes a contribution to the 
party in power or the Government. Therefore, 
while fixing the prices the Government should 
be very careful and see that the industry does 
not get the price of molasses raised and the 
price of cane reduced a few annas this way or 
that so that some contribution comes out of 
the profit thihs earned for politics or as bribe, 
as the previous Government was doing. 

Regarding arrears, there is no doubt that the 
problem of arrears is always there. In 1976-
77, Rs. 13.5 crores was in arrears. For the 
previous year to this Rs. 1.5 crores was still in 
arrears. The problem of arrears causes a great 
hardship to the farmers who, after producing 
cane, cannot get their money at a proper time. 
So, the Government should make legislation 
as suggested by my hon. friends or, if it is not 
possible, the rate of interest on that money 
should not be less than 25 per cent because 
the farmer himself gets loan at 18 per cent 
interest. Therefore, if it is not possible to pass 
any legislation to compel the sugar factory 
owners to make payment at a suitable time, 
the rate of interest should be made very high. 

4   P.M. 

Then I come to the malpractices in the 
factories. The first malpractice is that they 
weigh less. This is a practice very much 
prevalent. The weighing machines are 
purposely kept like that. The farmers come in 
a hurry and deliver their goods and go back. It 
is an intrigue indulged in by the factory-
owners with the help of the staff of the  
factory.    The  simple  farmers  are 

not interested in looking into under-
weighment. Then the government inspectors 
are also with factory owners. They get money 
from them every month. So the farmers are 
cheated at the gates of the factories. The 
Government should think of various means so 
that proper weighment to the farmers is 
ensured, they get the full price of their full 
produce. 

Then comes the question of delivery and 
delay in getting sugarcane from the farmers. 
The factory-owners make delays purposely or 
sub-consciously. But the delay is there. The 
delay may be due to the less crushing capacity 
of the factory-owners or it may be on account 
of more production of sugar-cane. So there 
should be some sort of formula devised by the 
Government that so much is the area and so 
much of sugar-cane has to be crushed, so that 
crushing is done in a time-table way. 
Therefore, a survey should be made first 
before starting a factory and the area under 
cultivation should be calculated—its yield and 
its capacity—and according to that time-table 
the factory people must be compelled to take 
sugar-cane; or if that is not possible 
sometimes when the cultivation in sugar-cane 
may be more than the capacity of the sugar 
mills, the Government should can-cell the 
reserved areas for the factory. In which zone 
the sugar-cane farmers cannot crush their own 
sugar-cane and they are required to supply it 
to the sugar mills. Right from the start of the 
season, the condition may be relaxed if the 
factory is unable to take it. It should be done 
well in advance so that the farmers may be 
able to instal their own gur plant or crush the 
sugar-cane for making khandsari instead of 
supplying it up to May or June, in which case 
the farmer is the worst sufferer. 

Now I come to the policy side of 
the Government. First I take up the 
question      of    nationalisation. My 
friends from the other side laid great stress on 
nationalisation. The more we talk of 
nationalisation, the more we advocate  it  
more  we harm      the 
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country.    If we go on talking day and night   
about   nationalisation   and    we will do  harm 
than    good.    India     is not in a position of 
nationalisation of every thing.    For 
nationalisation,  two main   conditions  are   
essential  for    a country.    Firstly, the 
nationals of that country should be very 
patriotic-—I do not say that we are not 
patriotic, but we are not patriotic in the sense 
that we keep  our own interests below the 
interests  of the country.    The second other  
condition  is that we should be able to work 
very honestly, especially those who are 
working in the factories of the Government.    
That also is not possible   today.     As   my   
friend   Mr. Varma   said,  most of  the  workers   
of the factories are not interested in the success  
of the factories  because  they do  not  have 
much of  their  own  interest in them.    And it 
is not Russia or other places where they are 
successful   because   strikes   are   not   
possible and they are patriotic people.    Taking 
all  those conditions,  we feel that we are  not   
suitable   for     nationalisation today; we may 
be after 10 or 20 years-but   that   is   a   
different  matter.     As per   the   conditions   
prevalent   today, nationalisation will really 
mean ruining the country.    Let us take the co-
operative movement   in   the    country. Take   
the   co-operative  sugar   mill   of my  own   
town,   Sonepat,   where there was an 
embezzlement of Rs. 68 lakhs during   the   
Congress   rule.     It  could be there even 
during the Janata rule. The   recruitment    in  
the    cooperative mills, the Government mills, 
is mostly on a political basis.   It is done on the 
advice of the Ministers and the people who   are  
in  the  ruling  party,  whichever party  may be  
in  power.    From what had been going  on in  
the Congress   rule,   we  can   safely     
conclude that  our party  should  not make  this 
error or rather blunder of thinking to form  co-
operative mills or nationalising the mills.   My 
friend advocated for nationalisation.    I  feel 
they  are trapping us in a golden trap.    We 
should not be trapped in    that.    It is merely a 
slogan and it will ruin our country. 

The second point regarding the policy is 
decentralisation of the sugar mills. The sugar 
mills are mostly in the towns. The sugarcane is 
being supplied from the villages, and the 
manual labour is also supplied from the 
villages. The sugarcane and the manual labour 
first go to towns and the sugar comes to the 
villages. This is rather a strange phenomenon. 
The khandsari mills should be in the villages. 
The sugar produced in the mills in India is 
sufficient for our export purposes. For home 
purposes, if we Indians are partiotic, all of us 
should take khandsari sugar. No more sugar 
mills should be set up; only khandsari mills 
should be set up in the villages. The money 
required for setting up one sugar mill will 
suffice for setting up 100 or more khandsari 
mills. Let us now come to the villages instead 
of going to the towns and let us encourage 
khandsari industry in our rural areas and thus 
create more employment. With these words, I 
take my   seat.  I   am   thankful to  you,  Sir. 

SHRI N. G. RANGA: Mr. Vice-Chairman, 
Sir, I wish to express my satisfaction over the 
appointment of my friend, Mr. Bhanu Pratap 
Singh, as Minister of State for Agriculture. 
That is one appointment in this Janata 
dispensation which pleases me the most. 
Ministers come and Ministers go but then it is 
very rare that a Minister comes from the 
farming community, who is interested in the 
farmers, who has been fighting for the farmers 
and who would like to do his best for the 
farmers, and it is that man I find in Mr. Bhanu 
Pratap Singh That is why I wish to welcome 
his appointment I had an opportunity to work 
with him as my colleague in the Swatantra 
Party for a number of years. Earlier, I was 
fighting for the self-employed peasants, for 
their freedom to carry on their cultivation on 
their farms and against the then na-tianal 
campaign that was started to convert them into 
workers, proletariats and  wage-slaves  by  
pooling   all  their 
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holdings into the so-called co-operative farms, 
leading to collectives, and in that way to 
demoralise the whole of our farming and 
peasant masses. Therefore, I welcome his 
appointment. But would he be successful in 
protecting the interests of the peasants, 
however much he might like to, unless the 
programme and the policy of the Government 
as a whole is so oriented as to give priority to 
the protection of the peasants, then the 
workers, then the consumers and last, though 
riot the least, the manufacturers? I do not wish 
to go into all the other details which have been 
mentioned by many of our friends who are in-
terested in our farmers as well as our workers. 
Everyone of them has spoken on one aspect or 
the other in a constructive way about the 
workers as well as the farmers and the need for 
protecting them. What about the 
consumers?—the Government would say. It is 
the consumers who are being protected. In the 
eyes of the Government, somehow the 
consumers and the manufacturers loom large. 
Then naturally the workers come because they 
are very well organised. They can go on strike; 
they can assert themselves very effectively. 
But the farmers are not able to assert 
themselves so well. Therefore, though they are 
huge in number, they are very ineffective. 
They are very ineffective in impinging upon 
the mind of the Government, upon the power 
of the Government and upon the attentions of 
the Government also. 

Sir, as things are now, as I learn now, the 
price policy pursued by the Government in 
this regard is so modulated as to make it 
possible for the sugar factories to run their 
manufacture in a remunerative way. I have no 
quarrel about it. Even if all of us were to have 
a national Government, we will have to 
protect the sugar manufacturing industry, just 
as we have got to protect every industry of 
that kind in our country. But, at the same time, 
should not the Government think of the other 
classes also? Now,   the     Government    
might      say 

"What is it that we can do?" "We have already 
reduced", they would say, "the excise duty". 
But we have been asking for the abolition of 
the excise duty. I do not know why the Gov-
ernment has not thought of it—the past 
Government as well as the present 
Government and previous to them, the British 
Government also. They have got into that bad 
tradition. Now they have found it necessary to 
reduce, for the first time, the excise duty on 
sugar for the purpose of protecting the sugar 
manufacturers, the sugar manufacturing 
industry and to make it possible for them to 
carry on the production of sugar in a 
remunerative way. Having done that, why" 
should they not make a further reduction in 
order to reduce the price of sugar so that they 
can serve the consumers also? Can we not 
make a further reduction in order to assure the 
sugarcane growers a remunerative price? 
Should they not think on these lines? All the 
time our friends of the Communist Party of 
India (Marxist) on this side and our friends of 
the Communist Party of India on the other side 
have been prodding our Government—the 
successive Governments!— to go on thinking, 
for or against, in one direction only and that is, 
of nationalisation, as if that is a kind of 
panacea. Well it may be a panacea; it may 
come to that; we do not know. But for the time 
being, it is clear that it is a dead horse. Both 
the Communist Parties go on asking for 
nationalisation as a kind of "mantra'' in the 
usual fashion. But nationalisation is nowhere 
there on the horizon. There was a committee 
appointed at one time by the Uttar Pradesh 
Government, and that committee recom-
mended in favour of nationalisation. Then I 
put it to the Congress President at that time 
"Why not we implement it?" They were not 
able to implement it. Mr. Charan Singh is also 
one of my friends, a very dear friend so far as 
the kisan front is concerned. He is on that side, 
the Janata front, and I am on this side, the 
Congress front. That is on politics.     But   
when  it   comes   to  kisans, 
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we are both on the same front. And he, too, 
was in favour of nationalisation at one time. 
Does it come? Would it come? Can it come? 
Now, Mr. Varma has already given the 
answer and Sardar Sujan Singh has supported 
it. I do not think it is going to come. 
Therefore, let us not talk about it for the time 
being. What is the other thing that they can 
do? They can certainly reduce the consumers' 
price. Can they do it? They cannot do it so 
long as the workers go on maintaining their 
demands and the peasants go on maintaining 
their demands also. So that price cannot be 
redured. It does not look as if it is going to be 
reduced. 

What is the other thing that the 
Government can do? What is open to the 
Government to do? Some time ago it was 
feared that the country might be faced with a 
surplus of sugar production and therefore we 
wanted to export. So we joined an 
international cartel and we somehow or other 
bargained with that cartel and we got the 
permission for exporting about one lakh 
tonnes, I suppose. We could export only by 
subsidising our production here. Our friend, 
Mr. Sinha, has already told us that the subsidy 
was to the tune of Rs. 1,000 per tonne. Was it 
not so? We were subsidising sugar export. 
Now we have enough of production. We have 
more than enough foreign exchange. At that 
time there was a great premium on earning 
foreign exchange. We were badly in need of 
it. Therefore, we were very keen on exporting 
our sugar at subsidised prices. But where is 
the need now? There is no need any longer 
for exporting sugar to other countries at such 
a heavy subsidy. Can we not stop that? By 
stopping that would we not he able to save 
crores of rupees? Can we not possibly utilise 
all that mouey in order to pay a higher price 
to our growers? Why should not the 
Government think about it? Why should not 
the Government think even  in      regard      to 

higher wages also? I would like them 
to begin thinking on those lines. Stop 
the export. Stop that subsidy. Make 
available all the sugar that is being 
produced here at present prices, if 
possible at reduced prices, to our own 
people____  

SHRI U. K. LAKSHMANA GOWDA 
(Karnataka); But can we consume all the 
sugar that is produced in the country? 

SHRI N. G. RANGA: I do not think there is 
any difficulty for marketing it in our country. 
If in one year or two years we are not able to 
sell the whole of it or if there is a kind of 
surplus, we must find out ways and means by 
which the surplus can be preserved and 
utilised for various preservation industries. So 
I do not think there should be any difficulty at 
all of unsold or unsaleable surplus of sugar. 
We can reduce the price. Industrial workers 
are badly in need of It. Professionals are badly 
in need of it. Instead of that, why do you 
subsidise foreigners and foreign 
consumption? I would like the Government to 
begin thinking on those lines. In that way my 
honourable friend, Mr. Bhanu Pratap, who 
wishes to serve our kisans, our consumers and 
our workers, can do some useful work. 

The other thing that they can do is to 
equalise, not completely, but more or less, the 
price at which they are making it available to 
our own producers, to the producers in our 
own country. There was what was known as 
the Marathe Committee. That Committee 
went into the question of sugar-cane price in 
different States. So far as the south is con-
cerned, it is reported to have recommended a 
price of about Rs. 130 to Rs. 140. The 
prevailing price is only Rs 100 or Rs. 110, 
never more than that. Why should there be 
this kind of discrepancy between what ' they 
have considered even under the present 
circumstances to be a reasonably 
remunerative price that could be paid to   the   
sugar-cane   growers   of     the 
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south without making anybody lose whatever 
they are getting at present, and that paid in the 
north? That recommendation was supported 
by the All India Sugar-Cane Growers' Con-
ference to which my honourable friend, Mr. 
Bhanu Pratap, was invited and where he was 
present. Our people have been pressing this 
kind of equity, between the sugar-cane gro-
wers of UP and Bihar where the production is 
much less, sucrose content is much less, and 
yet the price that is being paid is so much 
more than what is being paid in the south. It 
may be argued that production is so much 
more in the south as also the sucrose content 
and therefore they are getting so much more. 
The wages that are being paid to our workers 
are more than that paid in UP and Bihar to 
your agricultural workers, to your industrial 
workers, and the standard of living of the 
workers there is higher than what is prevalent 
among the agricultural population of UP and 
Bihar which have been suppressed for a very 
long time by the industrialists. Therefore, they 
deserve a higher price, not higher than what is 
paid in Up and Bihar, but higher than the price 
that they are getting now. 

I would like my friend Shri Bhanu Pratap 
Singh to give special consideration to this 
matter and press this consideration before his 
colleagues in the Cabinet. After all a Minister 
is only one person and he can only present his 
point of view in the group of Ministers and 
however strong he may be, he may not 
sometime succeed. No Minister can possibly 
be stronger than the late Rati Ahmed Kidwai 
vis-a-vis Jawaharlal Nehru and even he was 
not able to help our farmers. Generally 
speaking, the Ministry is urban oriented, 
factory oriented, industry oriented and rich 
people oriented. Why? There are so many 
reasons for that. One of them is election 
expense. They need money. They find it 
much more convenient to get it from the 
factory owners than from our poor kisans. If 
they have to collect one million rupees, it is 
difficult for them 

to go round and collect one rupee each from 
one million kisans. So they approach the sugar 
factories. There are only hundred or so and it is 
easy to approach these hundred factory 
owners. This is what they have been doing 
right from Jawahar-lalji, Shastriji, Indiraji and 
now Morarji Bhai. It is all the same. Even if 
you are the Prime Minister or if I were the 
Prime Minister, we all will be under the 
influence of this wretched election and need 
for money. We will do the same thing. This is 
what is happening. Therefore, I would like my 
friend to convey to the Cabinet this more or 
less unanimous view. This is the view 
expressed here by all the parties more or less in 
an unanimous way. Shri Ranbir Singh said 
this; Shri Rai said this; Shri Mehta said this; 
Sardarji said the same thing ana Vermaji also 
was of the same view. But who is being 
protected? The factory owners are being 
protected. We have no objection if they are 
being allowed only to get remunerative price. 
They may be making something more this side 
or that side. That is because your CBI is not 
effective and we cannot control those very 
clever people. But try to serve the consumers 
also; more so the industrial workers and much 
more so the peasants themselves. So far as the 
industrial workers are concerned, these two 
Communist Parties, the INTUc and various 
other trade unions are powerful enough to look 
after them. But when it comes to the poor pea-
sants we are not able to assert ourselves. Shri 
Ranbir Singh has already given certain reasons 
for that. He said: We must produce. If we do 
not produce, then we will starve. The CBI, the 
Police and all others are on our heads. If we do 
not produce, these two Communist Parties will 
ask the Government to take over the land. 
When it comes to that, they are all united. 
When it comes to the protection of the 
peasants, they are completely helpless. The 
previous Government may have committed 
blunders and they have neglected many vital 
things. Now you get a chance. D0 something.   
No use harping upon 
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the failures of the earlier Govern 
ment. Do not commit the same 
failures, same mistakes and same 
blunders. Be wise and try to give 
the minimum justice to the peasants. 
How could you do it? The easiest 
thing is to give them two things. First, 
stop this subsidy. Then give up your 
sugar excise. Take away this excise 
duty. Why not raise the excise duty 
on various other commodities and 
manufactures? Why raise it or levy 
it on this primary commodity? This 
is a secondary commodity. You do 
not raise it on sugarcane. But you 
raise it on sugar. It is the same thing. 
It is taken out of the peasants them 
selves. Give up your excise duty. 
Why do you punish them? Then 
spread it in an equitable manner, in 
a prorata fashion according to the 
contributions made by the farmers, 
industrial workers and then the con 
sumers. The consumers need it. They 
are the citizens of the country. I 
would like my friend Shri Bhanu Pratap 
Singh to convey these thoughts, this attitude 
and this approach to the Janata Government. 

And, Sir, let them earn big kudos for it and I 
will be very happy. I will be the first cue to 
congratulate them also. When the next 
elections come, I will tell: "These are the peo-
ple who have served us. Let us now stand by 
them; at least let us not oppose them.". But, on 
the contrary, if like the other people they do 
things in the same way as they have been 
doing and in the same manner I have been   
opposing  and  condemning,  then, 
I will continue to codemn this Government 
also.   Thank you, Sir. 
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THE VICE-CHAIRMAN (SHRI H. 

M. TRIVEDI): Mr. Kalp Nath, the 
Minister has already tried to explain 
twice the very point which you have   
raised.      I cannot see.. 

SHRI KALP NATK RAI; But he has 
not replies to my question whether they 
have given Rs. 85 crores. 

THE VICE-CHAIRMAN (SHRI H. 
M. TRIVEDI); He has already explained 
how this has been arrived at and how all 
the different prices have been arrived at. 

SHRI KALP NATH RAI: It is only to 
defend the mill-owners. 
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THE  VICE-CHAIRMAN   (SHRI  H. 
M.  TRIVEDI):     May    I request the 

hon. Member, let the Minister finish arid 
if there are any minor clarifications 
required, they can be raised after that. 
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Sir, I have already taken over 8 out 
of the 12 mills which were not 
working.
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THE VICE-CHAIRMAN (SHRI H. M 
TRIVEDI): We must conclude this debate. I 
would now ask the Secretary-General to read 
out the mersage from Lok Sabha. 

MESSAGE  FROM THE  LOK SABHA 
The Payment of Bonus  (Amendment) Bill, 

1977 

SECRETARY-GENERAL: Sir, I have to 
report to the House the fol- 

lowing message received from the Lok Sabha, 
signed by the Secretary of the Lok Sabha: 

"In accordance with the provisions of 
Rule 96 of the Rules of Procedure and 
Conduct of Business in Lok Sabha, I am 
directed to enclose herewith the Payment 
of Bonus (Amendment) Bill, 1977, as 
passed by Lok Sabha at its sitting held on 
the 12th December, 1977." Sir,  I  lay the 
Bill on the Table. 

THE VICE-CHAIRMAN (SHRI H. M. 
TRIVEDI): The House stands adjourned till  
11  A.M. tomorrow. 

The House then adjourned at 
thirty minutes past five of the clock 
till eleven of the clock on Tuesday, 
the 13th December, 1977. 

 


